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FINAL ORDER NO. 51407/2019

RACHNA GUPTA

Miscellaneous application seeking withdrawal of the impugned appeal
has been filed by the Department, in accordance of Board's instructions
dated 22/08/2019 issued under F. No. 390/Misc/116/2017-JC which has
revised the pecuniary limit of this Tribunal.

In view thereof it is clear that now the appeal involving value of
Rs. 50,00,000/- and above can be filed before this Tribunal. This limit
earlier was of Rs. 20,00,000/-. Accordingly, the appeal in hand is allowed to
be withdrawn. Miscellaneous application is hereby allowed.

Appeal, accordingly, stands dismissed as withdrawn.

[Dictated and pronounced in the Open Court)

(Rachna Gupta)
Member (Judicial)
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